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'o.J. 244/2004 	 c:72 

22.02.200 	Present : The Honthie I,r,  K. 
i'rh3.adn, 11tmber  

Service report is a±ted. 

LIst on 24.3Q2005 for orders. 
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29.3.2005 present The Hcnb1e Mr, JuaUce G 
aivarajan. 

Has U Das. lesrned Addi. C.O.S. 
Co for, the respondents seeks time  fe •1' 	 .• 	 ,. 2 	 t "'filing written attenigt, post ansi6 c' 
27.4.2005. 
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2. 4. 2005 	M. U, Das, learned Addl, C.G.S.C. 
for ,  the respondente.séeka ti4é fot•, - 

/ 	 4 	 filing written statement. List on 
27.52O05. 

c, 	 ) 

4 	1' 	
;nb 	

1 	 •" 	Vice..Chaiznhxk1 

Respondents Ve'filed their, 

•Written statent tody. The ali- . 

I - cant may file rejoinder if any, 
Posttthe matter.  for Iearing on 29,1,05 

or 
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6.7,2005 	Post on 7.7.2005. 
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0.A.No.244/2004 	 - - - 
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8.7.2005 	 Heard Nr S. Nath, learned counsel 

- 	I for the applicant and Ms U. Das, learned 
j Addi. 	C.G.S.C. 	appearing 	for 	the 

respondents. Hearing concluded. Judgment 

j delivered in open court, kept in separate 

sheets. The application is disposed of. 

No order as to costs. 

•1 
Member 	 Vice-Chairman 
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I CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

O.AIRJLNo. 244 of 2004 

DATE OF DECISION 08.07.2005 

Shri Lakhi Ram Boro 

Shri Pulin Chandra Boro 
	 APPLICANT(S) 

Mr.M. Chanda, Mr C.N. Chakrabbrty 
and Mr S. Nath 

VERSUS-

Union of India & Ors. 

Ms U. Das, Addi. C.'G.S.C. 

ADVOCATE(S) FOR 
THE APPLICANT(S) 

RESPONDENT(S) 

ADVOCATE (S) FOR THE 
RESPONDENT(S) 

C 

'1 

THE HON'BLE MRJUSTICE C. SIVARAJAN, VICE CHAIRMAN 

THE HON'BLE MR K.V. PRAHLADAN, iDMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see the judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
Judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE ThIEUNAL 
GUWAHATI BENCH 

Original Application No. 244 of 2004 

Date of Order: This the 8th day of July 2005. 

The Hon'ble Justice Shri G. Sivarajan, Vice-Chairman 

The Hon'ble Shri K.V. Prahladan, Administrative Member 

Shri Lakhi Barn Boro 
S/o Late Chakiram Boro, 
Working as Carpenter, 
Office of the 180, Military Hospital, 
Michamari, District- Sonitpur. 

Shri Pulin Chandra Boro, 
S/o Shri Bhutoka Borô, 
Working as Pain teP, 
Office of the 1801 Military Hospital, 
Michamari, District- Sonitpur. 

By Advocates Mr M. Chanda, Mr G.N. Chakraborty 
And MrS.Nath. 

.....Applicants 

-versus- 

P. 
10 

The Union of India, represented by the 
Secretary to the Goverñmet of India, 
Minitry of Defence, 
New Delhi-110001. ; 

Headquarter, 
Eastern Command (Med), 
Fort William, 
Kolkata-21. 

The Area Accounts Office, 
Bivar Road, Shillong-1, 
Meghalaya. 

Headquarters, 
4 Corps (Med), 
C/o 99 APO. 

The Commanding Officer, 
180 Military Hospital, 
C/o 99 APO. 

By Advocate Ms U. Das, AddL C.G.S.C. 

Respondents 
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ORDER (ORAL) 

SIVARAIAN. 1. (V.C.) 

The applicants were appointed as Carp en ter/Pain ter in the 

scale of pay of Rs.775-12-871-14-1025/-. The applicants have filed this 

O.A. for a declaration that the applicants are entitled to be placed in 

the pay scale of Rs.950-20-1150-25-1400/- instead of Rs.775-1025/- in 

terms of Government of India's order dated 15.10.1984 from the date 

of their joining in service as Carp en ter/Pain ter. 

2 	The respondents have filed their written statement 

wherein they have denied the averments of the applicants regarding 

their entitlement. In paragraphs 4 to 9 of the written statement the 

respondents have stated that steps have been initiated by them on the 

representations received from the applicants. In paragraph 10 of the 

written statement it is stated thus: 

"10. That in view of the foregoing facts enumerated 
above, it is stated by the respondents that some time may 
be required to receive the decision in this matter from the 
competent authority. Immediately after receiving the 
decision from the competent authority the same will be 
intimated to the applicant without any further delay." 

3. 	We have heard Mr S. Nath, learned counsel for the 

applicant and Ms U. Das, learned Addi. C.G.S.C. appearing for the 

respondents. Though the 	counsel 	for the applicant 	has 	made 

submissions in regard to the entitlement of the applicants for the 

reliefs sought for, we do not think it proper to consider the same at 

present for the reason that the matter is engage4.nthe attention of 

the respondents themselves as could be seen from paragraphs 4 to 9 

and it is clearly stated in paragraph 10 extracted above. 

h-V/ 
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4. 	In the light of the above this O.A. is disposed of by 

directing the respondents to expedite the decision and intimate the 

same to the applicants. 

The O.A. is disposed of as above. No costs. 

K. V. PRAHLAD ) 	 (G. S IVARAJAN) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

ñkm 

J 



1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An Application under Section 19 of the Administra'Live 

Tribunals Acti98%) 

0. A. No. 	 /2004 

BETWEEN 

ShriLakhiRarnfloro. 
Son of Lite Chakiram Boro. 
Working as Carpentar. 
Office of the 180, Military Hospital, 
Michamaii, Distiict-Sonitpur. 

Shri Pulin Chandra Boro. 
Son of Shri Bhutoka Born. 
Working as Painter, 
Office of the 180, Military Hospit4il, 
Michamari, District- Sonitpur. 

-AND- 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Defence, 
New Delhi- 110001. 

2. 	Headquarter, 
Eastern Command (Mcd) 
Fort William, 
K o 1 k a ta 21 

3 	The Area Accounts Office, 
Biver Road, Shillonq-1, 
Meqhalaya, 

4]_ 	Haedquarters 
4 Corps (Ned) 
c/o 99 APO, 

S. 	The Commandjna officer, 
180 Military Hospital. 
C/o 99 APO. 

Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulars of order(s) against which this axplication 

is made. 

L-J(kL i 



This application is made not against any particular 

order(s) but praying f o r a direction upon the 

respondents for allotment of the pay scale in the pay 

of Rs. (prerevised) instead of 

Rs 77%-12871141025/ (pre''revised) from the date of 

their initial joining in service and also praying for a 

cirection upon the respondents to re'f ix the pay scale 

of the applicants, with all consequential service 

benefit including arrear, monetary benefitS 

The applicant declares that the subject matter of this 

application is well within the jurisdiction of ...his 

1on'bie Tribunal. 

Limitation. 

The applicant further declares that this application is 

filed uiithin the limitation prescribed under section21 

oft he AdministrL ive Tribunals Act, 1985 

Ects of the Case 

4.1 Thatt he applicant are citizens of India and as such 

they are entitled to all the rights, protections and 

privileges as guarant.eed under the Constitution of 

India. 

4.2 That the applicants pray permission to fliove this 

application jointly in a single application under Sec 

4(5) (a) of the Central Administrative Tribunal 

(Procedure) Rules 1987 as the relief's sought for In 

this application by the applicants a r e common, 

t_OAj- 4 c t& ¶ 
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therefore they pray for granting leave to approach the 

Hon'ble Tribunal by a common applicatian 

43 That the applicant no1 was initially appointed as 

painter/carpe nt ar in the scale of Ra, 77512871 14 

1025/ in the office of the 180. Military Hospital. 

Missamari on 11021991 the applicant no. 2 was also 

initially appointed as painter in the scale of pay of 

Rs. 775'l2871 141O25/ 	in the office of the 180. 

ilitary Hospital, Missamari on 11021991 	in his 

connection it may be stated that the applicants re 

wrongly allotted the pa'>' scale of Rs, 

1025 instead of Rs, 95020115025-1400/ 	t'hereas 

similarly situated employees of the same trade, rank 

and status of 151 Base Hospital ,ere given the scale of 

:R s  ,jhich was higher than the 

scale which ere allotted to the present applicants on 

their :joininc: inservice As such they are entitled to 

the higher revised pay scale of Ra 95020115025 

. .1400/" from the date of their initial appointment with 

all consequential and arrear monetary benefit 

Copy of the appointment order dated 

1102..1991 are enclosed as Annxure-I(SerieS)- 

44 That your applicants beg to say that the Govt. of 

India, Ministry of Defence vide its letter no.. 

3822/DS(C&M)/ Civ-I/84 dated 15..101984 informed and 

confi rmed to the Chief of Army staff. New Delhi that 

the existing pay scale of Rs. 210290 has been upgraded 

• to Rs, 260400 to the trade of painters and others 

follok'ing the recommendations of the 3 t,d central pay 

Commission and the post of painter/carpefltar has been 

upgraded from semi skilled grade (210290) to the 

1.— ô¼1.< I K eJ\ 23 yrO' 
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1 killed grade (26O4OO) and it was further stated that 

the aforesaid order taken w.ef 15.10.1984 i.e from the 

date of,  issue of the order. The aforesaid order dated 

15.10,1984 was communIcated to 108 Military Haspit.ai 

vide letter no. 3542/ri dated 30.11.1984.. But even then 

the applicants who were recruii:.ed as painter/carpentar 

were allotted wrong scale of pay of Rs. 775'12-871 EB 

i4'1025 instead of the correct pay scale of 95020' 

1150-25'1400/. In this connection it would be evident 

1 ram the statement off ixat:ion of pay under Central 

Civil Services (Revised pay) Rules 1986, One Sri 

S.Chailes, painter of 151 Base Hospital. Guwahati have 

been allotted/granted the revised scale of pay of Rs, 

260400/ w.e.f 01,01.1986 following recommendation of 

the pay Commission. As such the applicants are also 

entitled to the Pre'revisedsca le of Rs. 260"400 i.e 

the revised scale of Rs. 950-1400, but the action of 

the respondents in allottin a lower scale to the 

applicants in fact offend the Article 14 of the 

Const'itution. Hence the cause of action isa continuous 

cause of action 	arises each and 	every month and every 

year till the 	appl:icant are seddele.d with 	appropriate 

scale of pay.  

Copy of the letter d ..ed 1510.1984, 

30.11.1984, and sta ..ement of fixation of pay 

of S r i S .Charles, p  .....Ler are enclosed as 

nnexure-IIIII aod..1V respectively. 

45 That your applicants were in the dark regarding their 

entitlement to the scale of pay of Rs. 950'20115025 

1400. On comino to know such allotment of lower pay 

scale to them, they have immediately,  submitted 

L-st&t 	
rO. 

[I 
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representations to the commanding officer • 180 Military 

Hospital praying interalia for allotment of the correct 

scale of Rs. $501400 instead of Ra, 775'1025 with 

effect from the date of thel r joininq in service as 

painter/carpentar. 

Copy of the representation dated 06082002 

are enclosed herewith and ma rked as Annexure- 

V (Series) . 

46 That your applicants finding no alternative aain 

submitted representations on 27.122002 for allotment 

of the appropriate scale of pay but to no result. 

Copy of the representations dated 27.122002 

are enclosed as Annexure-VI (serje). 

4.7 Th .L your applicant beg to say that the Commanding 

Officer 	v:ide 	its 	letter 	no. 	177/150/dy 	dated 

20122002 addressed 	Head Quarters, 4 corps (Mcd) 

do 9 13 APO wrote a letter for taking up a case with 

iTher authority to clarify -the correctness W their 

fixation of pay scale for review. However, vide letter 

no, 177/152C1V dated 26122002. It is informed by the 

Commanding Officer to the applicants that a case has 

been taken up for pay fixation with head Quarters 4 

corps (Mcd). 

Copy of the let ..er dated 20,122002 and 

letter dated 26122002 are enclosed as 

4 	That it is stated that the applicant no.1 and applicant 

no2 again submitted their represent .Lions on 8.1 2003 

as well as on 273, 2003 to the authorities for 



n. 

allotment/fixation of the appropriate pay scale but to 

no result. 

A Copy of the representations dated 8,1.2003 

and 2703.2003 is enclosed here'jith as 

nnex_urIXC3..er I es). 

49 That your applicants further beo to say that a detailed 

statement of the case of the applicants were prepared 

by the office of the Commanding Of ...icer on 31,7,2004 

same was forwarded to the hiqher authority but 

till date no favourable order has been passed in favour 

of the applicants for allotment of the correct pay 

scale from their date of initial appointment in 

service. Several correspondences has been made by the 

local authority to the higher Head Quarter Office but 

to no result, as such applicants are incurring huge 

financial loss each and every month and the action of 

the respondents also hit by Article 14 of the  

Consti tLltion, 

In the compelling circumstances as stated above 

the applicants finding no other alternative approachi... 

this Honble Court for protection of their valuable 

legal right and interest by passing an appropriate 

order/direction for allotment of the scale of pay of 

9501400 from the date of .. heir initial date of 

joining in service by re'fixinq the pay with all 

consequential service benefit including Arrear monetary 

benefit. 

A Copy 	of 	the statement prepared by a ....ice 	of 

the Commanding Officer 	is enclosed as Annexure 

x 

crro 
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4. 1l that 	it 	is 	stated 	that 	the 	pay 	of 	the 	applicants 	was 

further 	refixed 	in 	the 	scale 	of 	Rs261060315O65 

effect 	from 	i 	march 	1996 	in 	terms 	of,  

Central 	pay 	Commission 	corresponding 	scale, 	the 

foresaid 	scale 	is 	also 	a 	lower 	scale 	and 	the 	re 

fixation of 	the 	applicants ought 	t a 	have been dohe 	in 

the 	pay 	of 	scale 	of 	Rs. 

flloinq 	the 	recommendation 	of 	the 	5 	Central 	pay 

• Cmmission. 	Therefore 	the 	applicants 	are 	further 

• 	
.• alaLted to a wrong scale 	of 	pay w.e.f 	1.3.1996. 	Hence 

p1i1<ation of 	pay 	of 	the 	applicant 	are required 	to 	be 

dbne from the date of their initial date of joining in 

s)rvice vj i t h appropriate scale of pay including 

c'rr-esponcinq revision of scale of pay in terms of 

CPC, 

4.12 Tat this application is made bonafide and for, the 

cuse of jus Lice. 

5. IGrounds for rei X 	with le 	rovj.jn 

5.1 	'F1r 	that, the 	respondents 	have wrongly 	allotted 	the 

1scle 	of 	Rs. 	7751025 	to 	the applicants 	on 	their 

jdninq 	in service 	as 	painter/carpentar, instead 	of 

corect scale of 	Rs, 	950'1400/. As a result applicants 

sia.ferinq irreparable 	financial loss 	each 	and 	every 

then their counterparts carrying higher scale of 

working in 151 Base Hospital. 

5.2 	or 	that, the 	Govt. 	of 	India 	vide. 	order 	dated 

1510.1934 upgraded the scale of Rs. 	210290 to 260400 

olowinq the 	recommendation 	of the 	pay 	commission 

__sj 
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declaring the painter/carpentar as skilled category 

:!industrial e.mployees 

5. 	For 	that, due to lapses or 	fault of the administrative 

authority the applicants 	cannot be made to 	suffer 	in 

the  matter of allotment of pay sca1es 

54 For that, non allotment of correct scale of pay to the 

applicants is violative of Article 14 of the 

Constitution of India 

5. 	For that, the applicants have been representing to 

their authorities for allotment of the scale of 950" 

.1500 by re'fixing the pay of the applicants, But no 

fruitful decision has yet been taken for allotnent of 

such scale till filing of this application. Although 

the Commanding Officer being very much sympat hetic 

to'jards the applicants and taken up the case with the 

higher" HQ but to no result 

6 

That the applicants states that they have exhausted all 

the remedies available toL hem and there is no other 

alternative and efficacious remedy than to file this 

aplication. 

7,. Matters not Previously filed or Dending with any other 

The applicant further declares that they did not 

previously filed any applica .Lion, Writ Petition or SuiL 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter,  of 

this application nor any such application, Writ Peti Lion 

or Suit is pending before any of them 

L-\L 	Q0 
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8. 

Under the facts and circumstances stated above 	the 

applicant humbly prays that Your LordshiPs be pleased to 

- admit this appli.caticr call for the records of' he case 

and issue notice to the respondents to shovi cause as to 

hy the relief(s) sought for in this applicat.On shall 

not be granted and on perusal of the records and after 

hearing the parties on the cause or cause that may be 

shojn • be pleased to grant the foilojing relief(s) 

BA That the Honble Tribunal he pleased to declare that 

applicants are entitled to he placed in the pay scale 

of Ra. 95020-1150251400 instead of the, scale of Rs 

775-1287114"1025 in terms of the Govt of India's 

order dated 15. 10.1984 from the date of their joininQ 

in service as carpenter/painter under the 
respondents 

3.2 	That the 	respondents be directed 	to ref ix 	the pay 	of 

'the applicant 	to 	the scale of 	Rs. 950201150"251400 

from the date of their joining in service and further 

be pleased to direct 'the respondents 'to grant the pay 

with arrear monetary benefit. 

3.3 Casts of the application. 

8.4 	Any other 	relief(s) 	to which the 
applicant 	is entitled 

as the Hon bie Tribunal may deem fit Ind proper. 

9. Interim order prayed for. 

During pendency of this applicatiOns the applicant prays 

for the following relief 

ç TO 
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9.1, That the Han' ble Tribunal he pleased to observe that 

the aendancy of this Original Application shall not be 

a bar to grant the relief to the applicants as prayed 

above 

lo 	 - 
This appl:ication is filed through dvocates. 

11 	2.LtjJ0-arS. of the 

:1) 	I. P. 0. No. 
11) Date of Issue 

Issued from 
liv) Payable at 

qp 0 . 

12 	List of enclosures. 
s q .iven in the index, 
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VERIFICATION 

I, Shri Lakhi Ram Boro S/o Shri late Chaki Pam Boro 

about 35 years, resident of kachari q:aon, PO Ulubari 

dIet sonitpur one of the petitioner in the insLant 

pit.tion , duly authorized by the others to yen y this 

afdavit., do hereby verify that the statements made in 

PrraPh 1 to 4 and 6 to 12 are true to my knowledge and 

toe made in Paragraph 5 are true to my legal advice and I 

h lav ~'I not suppressed any material fact.. 
All 

I sign this verification on this the L ........ day of 	.. 
Al 
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A r L-"J 	 tvJz_x, 7(/ 

Horn 	 cli 
No  

100 Military Hospital 
CiO 99AP0 

To 
The CommaridingOflicer 
.180 Military HospL! 
C1O 99!APO 

PAY FXATION 

1. 	With due respect and humble submission I beg to lay down the following few lines for your kind 

	

, 	information and favourable action please. 

2 I WdS dppolnted to the post of 	 we! 01 March 91 vide HQ 4 coips 
teller No 	 dtJi:, 	(Photostate copy enclosed) in the 
scalo1 Rs. 775-12-871-14-1025/. which is wrong andcorrect scale of pay is Rs. 050-20-1150-25-
14001- (as per recommendabon of 4th CPC). 

3. Subsequeny pay fixed in the scale of Rs.2610-60-3150-65-35401 instead of scale Rs. 3050-75-3950- 
80-4590/- during 5th CPC and for wrong pay fixation I am getting less pay which is a great financial 
loss I am bearing since appointment. 

4 Itis also mentioning hero that pers appointed in other defence esit in the same trade Ipost were getting 
oe pay and their pay fixed initially Rs: 950-20-1150-25-1400!- and thereafter in the scale of pay Rs. 

3050-75-395080..45901 In this conneclioii photostate copy of pay fixation performa inrespect of the 

	

-. 	emps of MH Shillong is enclosed herewith for your ready reference 
L 

	

j* 	
In view of the circumstancs mentsoned abov it is thercfore equested youi honour my py and allow 
ances may please be fixed in càrrect scale ot pay and I may be paid outstanding sums since appointment 
at the earliest and for which act of yqwr kindness I shal ever greatfull to you. 

Thanking you Sir 

$LL 

Yours faithfully 

• Dated 
	 i2 



2•' 	
:. 

I..,' 

,p_4  - 	•- t 
I 

: 	:': ._..;;-..•- -,., .- 

• 	S. 

- 	

A ' 	 L. 

- - 

From 	 - :1'-:t4 	

Trade ' 	
Name 
180 Military Hospital . 	
C/O 99 APO • - 	

. 	
•. . 

0 	
1 Th&Cornmanthng Officer 	 . 	

I 180 Military Hospital 	 . 	. 
010 99 APO 	 . 

- 	 PA'(FXATl0N 

- 	 y Sn, 
ep 

; 
1 	With due respect and hurntjle subrnTsson 1 beg to lay down the following few lines for your kind 

rnformaflon and favourable acton p(ease 

- 2.1 was appornte(l to the pose of 	-- 	 _wef 01 March 91 vIde HQ 4 corps Iettei No';7i/ 	dt T21(Photostate copy enclosed) in the 
scle.of Rs. 775-12-871-1 4-1 025,'- which is wrong and correct scale :01 pay.Is As; 950-20-11 50-25-.l40O/(as per recommendation of 4th CPC}. 	 :. .. • 	 : 

3 Subsequently pay fixed in the scale of Rs 2610 60-3150-65 35401- instead of scale Rs 3050-75 3950-80-4590/ during 5th CPC and for wrong pay f xabon 1 am getlrng less pay which is a great financial loss I am bearing since appointment 	 -- 	,, 

here that Pers -ptppointed  
more pay and their pay fixed initiay Rs. 950-20-1 150-25-1400!- and theteafter in the scale of pay Rs. 
3050-75.3950-80.4590/ lii this Connection pholostate copy of pay flxaon pairma-in respect of the 
emps of MH ShUloncj is enclosed herewiih for your ready reference. . 

5 In view OithC circumstances mentioned abaveit is therefoo C- requested,yourhonourmy pay and aflow ancés may please be fixed in correctcale of payand . 1 may he paid Outstanding sums since appointment 
at the earliestand for which act of your kindness I shal ever greatfuil. to you. 

Thankinq you Sir 

Yoursfaithluy' 

, Dated 	 CD 

(Sn f  



- 2-f 	65j529r2ent 

ri puljn Chu ,icLra iiQQ3? 
80 Nil ttary Hospital 	do C/0 99 APO 

27/D.c 2002 

he Commanding, Officer 
1I0 MtlUarw Ilo6pttal 
dO 99 .4P0 

?eY FIXATIQIL 

Sir, 

Ref Your Letter No_1771152/Ci' dated 26 Dec 20020 

Raving clear directtOfls issued vUe HQ 4 Corps Letter 

No 1.- 35452/M-3 dated 78 Dec 2002 for taking up a caSe otth 44.0 

8hillOflQ as advised vide their letter No_Pay/TeCh Coord121—ArmY 
XXX dated t9 Rep 2002 and even of number dated 20 Nov 2002 0  hence 

awatin,%iartfi0att0h1 from HQ 4 Corps does not means. 

It is therefore requested that the case may pleaBe be taken up 
with A,40ShillOflg at the earliest aS advised vide their letter 

Quoted under Para 2 aboz'e 0  

Thanking You, 

 

H4 	ps (Med)' 1: 

Y our f,tth4 v 

jS wtc4?*&D..Qr.9 

Please refers your Jig letter No 35452/.4f._J! 
dated 78 Dec 2002 and 180 NH Letter No?2 
750 /Ctv dat ed 26 Dec 2002. 

It is requested 
instructed for 
as per your Hq 

18 Dec 2002. 

that taO NH may please b P  
immediate nece°.sary acti.e': 
Letter No 35452/M-3 dat: 

2 



1 	 1)1 	)JAt - 

III2\  
RffEIIIDEE L2MM No- 1 

68265351 ()Z 	/,cer.5/2oo2 

TO 

The Commanding Off  icer 

180 Military Hospital 

0/0 -99 IIPO 

No. 6826535  C 44 1?J'A INTER 

Sri Pt/UN CHANDRA BORO 

180 NH 0/0- 99 APO 

I. b 

PAY FIZ4TIOII 
Sir 

1 Ref to my letter NoG8?4c3/PQ/e 4JOA 	 Ot 	DC-Ot. 	 - 

2. may the pre.sent position of th'e ca.se please be intirneated 

i7l, 	 r* 
61 

Tours faithfully , 

( Sri Pulin Chandra Boro ) 

C411P4 INTER 

180 MM 0/0 99 APO. 

For Lnforeij necessary action wit' 
referencoc to my letter quoted 
tnder reference. 

2212ll to 

JIQ 4 Corps ( A Branch ) 
C/0 99 APO 

RQ 4 Corps ( .Med) 
0/0 - 99 APO 



A 	- 

180 Military Ho8pital 
C/099AP0 	 J 

171/150/Clv. 	 DeclD 	2002 

Headquarters 
:4 Corps (Med) 

c/o 99 APO 	 I 

PAYFIXATION 	 I 

lo 	Please refer to the applIcations No-6826535/01/Pers/02 and 
.485107/Pers/01/02 ciated 07 Dec 2002 in resect of Civ Carp Pulin 

t3oro and Civ/Painter Lakhl Rm Boro addsd to CO thi8unit With 
popies to your HQ 'A' and Med Dr0 

1 :2. 	Civ/Carp Pulin Chandra Bcro, Clv/Pairiter Lakhi Tarn Dora and 
ICiv/Tt1or Srt Tivat 13gl2ri of this unit were appotnted in this 
unit as Gp 'TV employeo3 in the pay scale of Rs-77- 1 2-87114_1025/. 
on 01 Mar 91 by the RU2 then DDMS your 1Qie appointing authority, 
vicle your HQ appointmrrit letter ,  Uo-35432/1/M—.3 Lted 11 Feb  91 

Zbp. The above incus have now: submitted applications stating that • 	:thAtiaY fixed at the time of their appointment was Wrong and as 
• ~ per..recommendations of 4th CPC it should have been —950-20-11 50_25_1400/_ 

A clarification on the above py fixation was asked from 
• 	•::o Shillong vlde this unit letter No-.1 77/l33/Civ dated 04 Sep 02 '.capy:of which alongwith photo—copies of the applicatIons Were forwarded your HQ also. 

AA0 Shillong witnout clartfying about the correctness of the 
pay fixation, aked this unit to submit the case alongwith service 
book's, f tatemont of case and pay fixation proforfna to review the case. 

' This uniiagatn requested MO Shillong to clarify the correctness of 
• the. pay fixation so that necessary action could be taken. AAO Shillong 

- replied in the same line. 	 :

14 

6. 	In this rsgard it is submitted tt the statement of case 
otbe prepared Without knowinV, the correctness ol the 

pay fixation 0  

n viowof the above, you ro requested to kindly clarity/ 
'.tkeup a dase with higher auth to clarify the correctness of their 
fixation of pay scale so that necessary action can be taken to 
rävi.ew their CaseS accordingly0 	 = 

JJ  Kamal/— 	 ( A K Tewari ) 
Colonel 
Commanding Officer 

- 	 1 



A AA M' kt 

IOU Z4Uity Hoipti 
c/99t'o 

1fl/i2/Ctv 
7 

Sil Lakh. Raft Uti 

) • 	flef 

Prtn1 applicat i on 	263/01/PørL/02 dt 07 nc 200' 
in roupeat 	ri P1th 	 Crpant.r, 

Faraomnl ePf1.to_, A1.i)n 1t.4107/Per$/01/02 tit '07 
.respect of r1 ØkM. aom Bora t  Pulptere 

2 	A, oasi has bn tekart up vtth liq 4 Ccrp (MEl) t.r cliarifying  
th coz'r*atneu of fixt1or?t the time I.y*ur Ipp9tntnnt viIi 
this ur*tt IM,te,r No.. 7/150/CivlaV%j, 20 Dco 2002. Acttn will he  
t;ken imedtstt1y on raoatpt of reply frm HQ 4 Ccps 

• 	 , 
Bau ) 

*JOD 
Ad= OUtcer 

O Cmis.ncinq OU1Q* 

HQ 4 C4p (Med) 	 wit th•lx' HQ letteD 
C/a 9W!P 	 4 34b2/V.'.3 te 1 Dec 20 h 

t 	 '4 	 - 	 - 	 -' 
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8 hr i 
180 MUitaril flôàpital 

C/Q 99 APQ. 

05 Jan 2003 

7'o 
The Col7unandLflP Officer 
180 Mt1ttar( HoSpital 
C/O99APO.. 

ON 

1., 	Ref tó - yotir letter No1771 1 52/CtU dated 26 Dec 2002. 

2, 	it t8 requested that please intimate whether -any clarification 

on the matter been receit'ed from HQ 4 Corpa (Ned) and further action 

on the subject been taken at your end. 

Thanking you, 

a 	 loura fatthfullW 
( 

I ii / (/ I • /{'i 2 

(L 

: For appropriate neceS8aF'y action wrt my 
latter No 6826535 03 liera 2Q02. 
dt 27 Dec 2002 nd 180 	ter No— 7/ 
1521Oil) dt 26 Dec 2002. 



No  

180 MIJttczry b'oapital 

4io?/P.øY~/IRI3/2crO3 	 29 Mar 2003 

• 	DD';S 	 . 	 S  

SQ 4 Corps 
C/0 99.490 	.., 

r4j±FZXATION 

•..Res.pected Sir, 	 1 

1 	Ref to:.. 

(a) SQ 4 Corps Lett er No 35452/J13 dated 06 Jan 2003 
(a) SQ 4 Corps Letter No 354521AI-3 dated 18 Feb 2003 
(C) 180 ML! letter No —1771152/Ciu dated 	Dec 2002. 
(d) 440 Shillong Letter No—pa y/Tech/Coord/21 Army—Ill dt 02103 

2. 	It is regretted to aubmitted that inspit of clear instructions 
of your .NQ, aduice. of 440 shillong and my repeated personal requests 
no action on the subject yet been takan by the authority of 180 Mb', 

30 	. On Seusral tnter.iew with my 4dm Officer U is learnt that he 
will not taken any action on the subject on the plea that the error 
was taken place at the time of issue of appointment letter by SQ 
4 Corps and hence it to the dutp of SQ 4 Corps to take further action, 

40 	. The circumstances compelled me to mentioned here that during 
the tint erutew the 4dm Officer thj4eat -ene4 me that if I Pres3ing him 
for action, on The subject•he will betransferred me:to other unit. 
The act,iiUiea of the 4dm Officer clearly appears that he is anti-
working class and 'his at,ttude is' against ST'Communities and 
cizallongable, 	 .. 

1 

5 	It to notunderatd IThy the authority of 180 MN not taking any 
action on the a.ubj.ôtioizich.to  entitled for me. Due to the 
atep—inotherlp attituae of 4dm Officer  I am at great financial less 
day tOday. 	 . 	 . 

6, 	In utewof all above 	Vour ) immed2ate intervention is 
requested plea8e. 

Thanking you, 

Yours fa1thfufly 

Copy to.:- 

DTe Oen of lied Seru2ces (4rmy) 
AQSs. Branch 
4/JQ.DHQ P0— New Delhi—p U 

SQ Eastern Command (EED) 
Fort WiLZiam,Kolkata-21 

80 N/1..'for information 

Photostate copy of my application 
dt 06 4ug 02, 11Q 4 Corps Letter 
No:-35452/M-3. dt 18 Dec 02, 
440 Shiliong 
Let ter No—pay/Tech/poora121._ArmyzII 
di 19 Sap 02 pay/Tec/Coord/21rmy 
xxx 
di 20 Nov 02Pay/Tech/Coord1214rmy 
xxx 
di 02103, SQ 4 Corps Letter No-
35452/E3 dt 18Fb 03 are enclosed 
with for your information and 
necessary action Pleaae. 
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;IN REPORF OF F.  

INTRODUCTION 

No. 6826535 Carpentar Slid Pulin Chandra Born, No-488107 painter Slid 

Lakhi Ram Boro and No-6026537 tailor Smti Tivai Bogleri were appointed in 

180 MH CIO 99 APO as Gr "1)" employee on 1 march 91 in the scale of pay 

of Ps. 775-12-871-14-1020 vide HQ 4 corps letter no. 35452/1/M-3 dated 11 

• Feb 91. Their pay was subsequently revised to the scale of pay of Rs. 2610-

60-3150-65-3540/- AFTER 5" central pay Commission duly audited by area 

accounts Office, Shillong. 

21 	The above individuals have represented requesting that there was some 

anomaly in their pay scales which were given to them at the time of their 

initial appointment as a result of which they arc getting less pay as compared 

to their counterparts posted in 151 Base Hospital do 99 APO. The matter was 

referred to Area accounts office, Shillong for clarification. The area accounts 

office vides their letter no. Pay/TechfCoordl21 Anny XXX dated 10.04.2003 

I! 

	

	(Xerox copy attached) has advised that the matter be taken up with Army HQ 

for issue of amendment of pay scale. 

PROPOSAL 

3. 	It is proposed to take up a case with Army HQ for issue of amendments to the 

pay scales of the affected individuals mentioned above from Ps. 26 10-60-

3150 to Rs 3050-75-3950-80-4590/- as revised by 5 th  Central pay 

• 	Commission. 

DETAILED JUSTIFICATION OF CASE 

No. 6826535 Carpentar Shri Puhin Chandra Born, No-484107 Painter Shri 

1 	Lakhi ram• Boro and No.6026537 tailor Smt. Tivai Baglan of 180 MH C/o 99 
id  

0. 
18 



there has been some anomaly in their pay scales 
APO represented stating that  

at th time of their initial appointment on 1 Mar 91. They have requested that e  

their pay scales at the time of their appointment should have been Rs. 950-20-

115025-1400!- instead of Rs. 775-1 2871-14-1025!-. It is seen that 

employees of the some trade have been appointed in. 151 base Hospital were 

given the scale of Rs. 950-20-1 150-25-1400/- which was higher than the scale 

made applicable to the three employees of 180 lviii mentioned above. Xerox 

copies of the pay fixation statement in respect of the employees of the same 

trades who have been appointed in 151 Base Hospital and drawing higher 

salary have been enclosed for ready ieference. 

ThJANCIAL EFFEcI 

There is no additional financial effect on the state as the individuals 

mentioned above are legitimately entitled to the pay of Rs. 950-20-1150-25-

1400/- which was prevailing at the time of their appointment. 

CONCLUSION 

6. 	
Since the employees of the same trade appointed in other defence 

Establishment are drawing higher salary, it is recommenaed that the existing 

scales of pay in respect of carpentar, Shri Pulin Chandra Boro, painter Shri 

I akhi Ram Born and tailor Smt. Tivai Baglari he amended accordingly at the 

earliest as that the effected individuals are not denied their legitimate 

entitlement causing great financial loss to them. 

180MHC/099APO 
Dated; 31 Jul 2004 

(A P Pathi) 
Colonel 
Commanding Officer. 

•1 

L-&\UL _I\ 	O 
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Cc) 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OANO.244104 

SHRIL. R. BORO&ANRS 

.

PuCS 

-VERSUS- 

• 	 UNIONOF1NDIA&ORS 

RESPONDENTS 

• 	 WRITTEN STATEMENT FILED BY THE RESPONDENTS 

.1) That the respondents have received copy of OA and have gone through the same 

and have understood the contentions made thereof. Save and except, the 

statements, which are not specifically admitted herein below, rest may be treated 

as total denial. The statements, which are not borne on record, are also denied and 

the applicant is put to the strictest proof thereof. 

That the respondents beg to place the background of the case as follows:- 

That personal nuiciber 6826535 civilian carpenter Shri Puffin Chandra Bor 

and personal Number 485104 civilian painter Shri Laklii Ram Boro were appointed in 

the trade of Carpenter and Painter respectively by the appointing authority in the pay 

/"scale of Rs. 775-12-871-14-1025 against the vacant post held in 180 Military Hospital 

Missamari vide appointment order issued by HQ 4 Crops Tejpur under their letter No. 

35452/1IM-3 dated 11 February 1991. These pay scales were subsequently revised to 

the pay scale of .2610-60-3 150-65-3540 based on recommendation of 5th  Central Pay 

Commission, and this was done by prescribed regional controller of Defence 

Accounts, Shillong. 

2) 7hat the appointments of offer of 11 February 1991 to both the applicants for the 

'I post of Carpenter and Painter in pay scale of Rs. 775-12-871-14-1025 was 

accepted by both of them and it never became bone of contention as regards of 

1• 



- 

- I.  

2 

financial upgradation in existing pay scales till 06 August 2002. after lapse of 

more than a decade the individuals have represented against the pay scale. 

3) That both the applicants were categorized as industrial employees for which 
0 

proficiency of trades/jobs are grouped as semi skilled, skilled, highly skilled grade 

II and lastly highly skilled grade I and their pay scales are different from each 

	

/ 	other. Both these applicants were initially appointed in Semi Skilled categories. 

.4) That however on receipt of the representations made by the applicants vide their 

application dated 6. 8. 2002, Commanding Officer 180 Military Hospital not 
- 

being prescribed Military authority, approached to the higher superior Military 

authorities for the needful. 

Copies of the appointmant orders and the 

representations are annexed, herewith and 

marked as Annexure- 1 series and 2 series 

	

• 	 respectively. 

5 ,Jhat after receiving the representations the matter was referred to Area Account 

Office .Shillong vide 180 MIT letter No. 177/3/Civ dated 04.9.2002. 

A copy of the said letter is annexed herewith 

and marked as Annexure-3. 

.6) That the applicants were informed about the status of progress of the case vide 

180 MH letter No. 177/152/Civ dated 26.12.2002. HQ 4 Corps vide their HQ 

letter No. 35452/M-3 dated 6. L2003 again approached Area Accounts Office, 

Shullong for needful. 

Copies of letter dated 26.12.2002 and 

06.01.2003 are annexed herewith and 

marked as Annexure-4 & 5 respectively. 

7) That a D.O. letter No. 534/Adm/DO 2003 dated 09.04.2003 was written to the 

Joint Controller of Defence Account, Siiillong. A reply was received from the 

Joint Controller Defence Accoounts Shillong vide the office letter No. 



3 

Pay/Tech/CoordI21-Anny XXX dated 10.04.2003.the matter was referred to HQ 

4 Corps vide 180 MH letter No. 534/Adm/2003 dated 16.04.2003. 

Copies of the letters dated 09.04.2003 and 

10.04 7 2003 are annexed herewith and 

marked as Aimexure-6 & 7 respectively. 

) That the statement of case regarding issue of amendment to the pay scales in 

respect of Number 6826535 Carpenter Shri Pulin Chandre Boro and Number- 485107 

Fainter Shri Lakhi Ram Boro have been referred to HQ 4 Corps (Med) C/O 99 APO 

and Copy to Army HQ, AG's Branch, DGMS-3 (B) (Civ), DHQ P0: New Delhi and 

kdividuals Concerned vide 180 MH letter No. 177/31/Civ dated 31 July 2004. 

copy, of the letter-dated 31.7.2004 is 

annexed herewith and marked as Annexure-8. 

9) That a D.O. letter No. 177/47/Civ/2004 dated 03.12.2004 regarding amendment 

of pay scale of the applicants have been sent to Director MS (Civ), Office of 

DGMS (Army), AHQ 'L' 3lock, New Delhi-i. 

A copy of the letter dated 03.12.204 is 

annexed herewith and marked as Annexure-9. 

/ 10) That in view of the foregoing facts enumerated above, it is stated by the 

respondents that some time may be required to receive the decision in this matter 

from the competent autFority. Immediately after receiving the decision from the 

I competent authority the same will be intimated to the applicant without any further 

\ delay. 



VERIFICATION 

I Shri 	 at present 

working as --- ------------------  ---------------- at 

----- who is taking steps in this 

case, being duly authorized and competent to sign this verification, do 

hereby solemnly affirm and state that the statement made in paragraph 

c- 4--to 	 are true 

to my knowledge and belief, those made in paragraph  

4--aurct.  being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble TribunaL I have not suppressed any material 

fact 

my 
And I sign this verification this --- -- ----------- the day of Mafeh 2005 at * JJ  Guwahati. 

I 	

L 
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I, 	 rnUL1ti_ 
•1 	

. Sn1LI' (mr1 

- 	, 1 '.• 	
1I: 	

Cus 
do O 

ci 	F'b 91. 

i,Ic 

1. 	flrf to yrAr i:L'rvi-'w dut"d 23 Oct -  

rr'by 'fi' - rc1 th- 	intrr'rtt of Cnvrit- 
in th' cnlc Cl' p: t. 7Z5 	- E7 I - M 1A - ifl3 / 	d 
ti-r 	inicr'q 	:idni jblt fr'3!1 ttmr 	a timr'. P.L'sr' 

tm Oc j 	?} C/O 0 0  P. M, 'ri 	' 	 -. 	 £r duty 
rt OOO ltr.q fat) i.n 	iiei .t1r' pythtrrnt will b' t'lminRtv'(1. 

3,, 	will be nil prubttvn for n r,1rted of r 	(Czz) . y"nr 
ths' d:it' of ining, xtrnd.lf- nt th.m d.i 	-ti.n of th" 

irl.nUnc nutho ilty. 

• 	.0 will hr' rr"qui r -dt. mnkt your a x, nrr:r(viut 2'r ticcri,  

5. 	Lour.r'vict. j111 br'9u)jr.ct ta cJ.11ndin Ti-- 
(J• 	Thr' 	p•'!rt:n• -.L ts madr' ::inst n b:cklog 	 iric e,  s br'in 
fiilr'd u (IULt111 tb' S'ci: 	r - cuitm4- -1t Drivr' c;trr1rd out n 

r thr, G'vi -ntg Ord-rs. 

7. 	If my &'clraLiOn givrn °r in1ernt1.n by you 1rr 
tr br,  fnlr or if yU nr ft'.fld t' ba''r wilfully sur's#rd 
nny rnntrtni r.çsrrnctt1,n 	u wtil br' liablc to rr'rnvn1 film 

iid 	uthrr ct 'n 	ftc' (1"p(u'l;rnrllt mrty dr'r'm! 

II 

.•' 

P"y 

1R0 till 113I3 	.L 	j'c. 
C/u C9 . 

1 • •  

Ftikrihncn 
Bri 
LDM 

I 



From 
Trade__________ 

	

Name_ 	
- 

1180 Military Hospital 
. 	 C/O 99 APO 

T 
The Commanding Officer 	 . 
ThO Military'Hospital 
C/099AP0 

PAVXATIO 

Sir, 

With due respect and humble submission I beg to lay down the following few lines for your kind 

information and favourable action please. 

I was appointed to the post of 	 - '- -_ wef 01 March 91 vide HQ 4 corps 

letter No_'/t7 -' a. 	dt 	 (Photostate copy enclosed) in the 

scale of Rc. 775-12-871-1 4-1 025!- which iwrong and 1correct scale of pay is Rs. 950-20-1150-25-

14001-(as per recommendation of 4th CPC)., 

SubsequonUy pay fixed in the scale of Rs.2610-60-3150-65-3540/- instead of scale Rs. 3050-75-3950-
80-4590/- during 5 th CPC and for wrong pay fixation I am getting less pay which is a great financial 

loss I am hearing since appointment. 

It is also mentioning here that pers appointed in other defence estt in the same trade /post were getting 
more pay and their pay fixed initially Rs. 950-20-1150-25-1400/- and thereafter in the scale of pay Rs. 
3050-75-3950-80-4590/-. In this connection photostate copy of pay fixation pBcfofa in respect of the 

emps of MH Shillong is enclosed herewith for your ready reference. 

5 In view of the circumstances mentioned above,it is therefore requested your honour my pay and allow 
ances may please be fixed incorrect scae of pay and I may be paid outstanding sums since appointment 
at the earliest and for which act of your kindness I shal ever greatfull to you. 

Thanking you Sir 

Yours faithfully 

Dated_'_C€o 2 	
(Sri 



$ 	
t.1 

From  

41 

-- - 

Nani R,
-c 

100 Military HosPit *-------- - 

- CIO 99AP0 	. 

(• U I 
will 

/ 

c('Imandng Offtcer 
ry Hospital  

PAYATION  

due rsieCt and humble submission I beg to 6 y down  the foltowinQ few lines for your kind 

tion and favourable action please. 

I v:tS appointed to the post of 	
. 	........................wef 01 March 91 vide HO 4 corPs 

'tr No 	 .............................. 	
(Photostate copy enclosed) fl the 

ce of Rs. 77512B71-14025 which is wrong and correct scale of pay is Rs. 95020115025 

1 j0f-(as per recommendabon of 4th CPC. 

be(lUently pay 1ixd in the scale of Rs.2610-60-31506535401 instead of scale Rs. 305075-3950 

4501- durnQ 5 tlì CPC aid for wrong pay jx
,3Uon I am getling less pay which is a greaUiflaflcial 

trneflL k.s I am bearing since appoin  

. It s also menbonifly here that pers appointed in other defence estt in the same trade /post were gethng 
,oce pay and thou pay xed inibally Rs. 950-20-11 50-25-1400/- and thereaflel in the scale of pay Rs. 

335g75.395004590 
In this connection photostate copy of pay fixaUon peorfl)a in respect of the 

np5 
of MH ShIoiiy is ncIøSCd herewith for your inady reference. 

liview of the circumstances mentioned aboveitiS therefore requesthd your honour my pay and allow 
aies may please be xed in correct scale of pay and I may be paid outstanding sums since appointment 
at the earliest and for which act of your kindness I shal ever greatlull to you. 

Thanking you Sir 

Yours faithfully 

(Sri 



L 
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/ 

/Gv 

/woo A00c=" OULGO 
I 	c13 1c1 	Utjw* 

/ 

M41 

I 10 Ki Uty Ms .ptt.1 
c/o 99 £10 

o $.p 2002  

PAt WJ- 

'a • 	 31 Pultn C,das two md Ms-481 07 
t9i LahiL D. 	to of t.hto 4=Lt 'srs .ppoiatssl as C. pstr 

J PoLztcr recoexiUvely in tb. loals of p4W b-775-I27l44 
46 01 Mar 01 vio XQ 4 Corpo 2t Ms..3r4ø2/I/M.4 dt I I P .b 91. 

2 1 	Dc, the obvo iid1vI4ra1s have ,uèattt.d .pp1tosti08 
tctisg tN:t t10 py t Ixad at to time of Uiotr aotntm.at was urcwQo 

-' Pb.o ostee of 	ø.b,a .ppUo.ttoas and maleauve • 
Icdee be,cltth for ysur o.aUi.sttos on tha u3.ct p1s... 

_ 	 • 
Adm 0Uts 
for 'Wd1mU Offtosr 

r.AtW 	
cfl 

NQ 4 Coo (Mod) 	$ for tot. pleas. .1.owtth pMt* ooptss 
of appiteettoos. 



YIIANn 

180 Miltt.ry H.spttal 
c/u 99 APO 

A'q)'qrjAvt-~- ~ 
• 	

: 

i77/1 2/C, 

• 	 N..6826b 	Catponter 

3.rt 
ili n Chondrc bare 

K4107 Petnter 
ri Lak4 

PAY  FXXAT1O 

	

• 	 i 

'. 	Rt to $ 

Per.ozial aplioatlen No-4826 5 35/01 /Pera/02 dt 07 nao 20CQ 
In reepeot 4 Sri Pt.alin Chandra DQrO, Carp.nt.r. 

() 	Pormnal 	batten K.-4107/P.ts/01/02 4t 07 flec 20 02  
in respect. of Si-i Lakhl R am bet., Pslntar. 

2. 	A C5* has b.*en taken up With HQ 4 C.rp. (Mod) for cl.ri1yin 
' the ci-rsotneme of tixl%tbon4st the ties of your .pp.iota•nt vit• 

Lo ?' 

	

	thie wit iett.r ..177/150/Civ dated 20 Dec 2002. Aoti.n will be 
taken tzae.dtttely GA reosipt of reply Ire.. NQ 4 Corps (Mod). 

Hç. 4 Corpe (Mod) 
C/0 99 APO 

bs Ps W4: 
M.j.r 
Ae OItIosr 
for CuseandinU Ofliost 

a 	for if. pleas. Wrt tholr ' HQ letter 
No35452/4-3 ddted 18 .o 2002. 



• • • 	

w 4 corpa 	

j 
\ • . a - a t. .a 	 -. - 2002, 

— I 

I 	Area AGQOUThta office 	
T 

• / 	8i?or stood •  
Al 

cg1ietaya).  

L. 
I. *nI 10 UL latter 90 177/43/CtV datd 04 sop 2002 and 
171/141/CiV dated 26 Out 2002  OVA your letter NO Psyft.ch/COOrd/ 1 

- 	 INM.y 
x ILatAad 39 Lop 2002 and eVen No 4ated.20 Nov 2002a 

40 so 	 civ/Carp Pulin chandra o 45101 Civ/Paintsr . 
ELM 84aro.and 6926$37 ciYJTailor List TiVai Z&glari of  

LUO bid haA sudtte *ppliaaUoaa .tatiztU that the pay fixo 
• at the time of their. point t was wrcag ead to 3.m r.otWad. :!•.. 

• 	
3. A case in thia natter was taken up with your office W 
190 liii vido their l•ttar ner r.f. Your office vid. your 1.tter' 

çuteU a)cpVo ha Liroat.d 1BO KU to r.aiit the 0*1. SIC09with,••  

• 	 aerViC3O booI1. Ltntca*c*t of Case. pay fixation prOfOX* eta. 	- 
The abavc india 'wce nppaintsd co 0 1 

$at 3991 at th. scale of 	 t 

. 7 33..671u'14u'1025/. Their pay was r.via.* at the aaa3.e of 

si. ]40s335G.45"4O/ aLtar 5th CPC duly au&it.d  y your 

offj 	 • 	 • 	

1 

han now approached this ltJ to cl.xitY the correct', 
pay ooiiie of the above ind].a to aubtt etst.ensnt of can. to ; 
your office.  

5. i.n Vi of the aboVe, you are r.qWasted to kindly i tta*t 1 

the 10110WAA9 At the aaz3Leat s' il 

a) in wiLah coals painter, carpentor and Tailor of .  J XO' 

oo tc1ukr. 
• 	 (a) The saile of pay of Painter. CarPen tOr and Tailor 

N4C 1 033 0] iaiI993  I.e.. the data of spp*ifltist oEth* 

ioVs mdi 11. 	 - 

(0) U the Coale of pay was revised, the date of revision 

• 	 with rewiod sa1e and its .ff.ctivs datas. 

• 	(cft) The pr*nciilt pay ocals of the above øtagOtie$e 

n oat1y 
reply La r.unated as the aboVe India clain that 

iiuo to t1,9 fixation of pay they are at r.at financial 

(} Dh t ) 
• 	 Col 	

- 

Otfg 

• 	 18) U4 	 - for info. 
• - 	 c/o o 9 APO 

• civ/car' yulin ckcJra [aorO 	 - 
• 	 IBO bui dO 99 APO 	 •--_ - 

clv/pajntar L&thi R% )iOrO 	 - tóz\tnto• 
1BO KU 	99 LPO 	-  

civ/ailor tt Tivili 41ai 
- 	 18OIWC/099AP° 	 $ 
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534 /l.J.)ia/D0/ 2003 

•1.' 

7 c3 APt 2003 

cc cLi7 

p,t rxx)'npn .. gy 

3. 	I wtitifl(J this lttCZ to .0 Lor ysuX kind 

trventi°n in confleCti0fl with pay £ixat.tX1 •f three 

civilian employees 6iE this unit. 	 - 

20 civ/CarP pujin chandra BorG. civ/Paintet Lakhi Ram 

u,ro and civ/tailot Smt 'rivai naglari of this unit 

whom were apoiEtl as Cp •D' employees on 01 Mar 93 
in the pay scale of R 775..l2..87144025 vicle l 4 CorpS 

NO 35452/ letter 	
1/143 dated 11 Feb 91. 

RLIvaintment
ThJ±r pay was re

le of 9s 26l0"60'35 
vised in the sca  

3540 aftet 5th CPC duly audited by your 
	jce. 

3. 	he nbcivc Lndividual5 have fl sukflitted applicatiOnS  

stating that the 'pay tixed at the ti,*e of their 

ppOintiUOflt was wrong and it hUld have bee1 

9502115025*4400 * 

4, A clati±iC ion on the pay fixatiofl was asked from 

your otficO vjue thiB unit letter No 
datOd 04 &ep 2002. 3n reply, your of fice asked this 

unit 

o auxait the case alOflQiiith Service bOOk$3 • 8t&tUfl 

of cane and pay fixatiofl proferma to review the cane - 
vide your ott.tc0 letter No Pay/TeCh/C00/ 

	XXX 

dated 19 8O) 2002. 
. %ht unit was net able to prep art the $ tatomen t. of 

CdflO t1jjth(3Ut 
)cnewiflg the correctneae •f pay ca1e of 

the 
above jndividualn. Hence the case wa taken up 

.'ith jjQ 4 Corpl3. 

•' J.. 
I t • • 

/ 



	

: 	/ 	

* 
- 	 - 

•: 	f 

6 	M 4 Corpi asked your effice the details of  

ixatiofl of pay f the above individuals vicie theiX 

	

• 	 i jetter NO 35452/M3 dated 06 Jan 2002. (Capy atUi) 1 
Cux oUice VLdO letter No pay/Tech/COerd/hr!Y XXX 
dated nil (copy attd) asked to.dal with the case 
eiccurding to Ministry of Def letter No )?.1(2)/8C/D(Cc) 
dated 16 Oct 2001. 

7. Since the above letter is not available in this 
unit and I1 4 Corps0 your 'ffice had been requested 
tO O5rd th samO vide pur letter 14e 534/kdm/03 
dat.c 25 Veb 200 (copy attd). aut the above letter 

han not been rocoived so far. 

in VieW et the akxwe, OU 	requested t ktndl 

arre.go to fard the folliv,,inq inforiatiofle so that 
ncesnary action can . be taken accordingly 

In which scale painter, carpenter and tafler 
0i. 	cantas UndSZ. 

The scale of pay of painter, carpenter and 
tailor of JMC as. on 01 Mar 1991 ie. the date of 
appointment of the above indivicivatB. 

• (c) If the scale of pay waS revised, the data of 
revision with revised scale and its effective dates. ...... 

•. 	 :. 

(ci) The piesent pay scale of the bov.;categaXiee. 

(e) Mi3I 	 .. •. 

90 considering the weltaro of the employees an early 

action is requested please. 	. 

Ti 

/ 
/ 
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10, JC-692795- Nb/8ub/SKT KN Raj of this unit Is  hroby dot ileu t vicjt your 	 ove ice te ebtain the eth infonn ati en. 

Shrj, TK Hangzo 
JcD? 
Area Acuntt Ofljø 
hi1jcng 
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C pGfltaT hd PuUfl Chandra nor., 

p4ntSX rt Lrkht USA floro d 
140.68265377.110? t TIVI' B.(Jlarl. 

$,)POt1d In 180 WI C/c) 99 AP0 as Op 'D' .aiploY*" on 01 Her 91 

tu the $Q.1e of pea' c 	
t6s HQ 4 Corps letter 

dattd 11 Feb 91. Their pay was sub,SqiSfltlY T.vt'°d 

to thu aos]C o pY of r.61 	
6SumP40/" sIt 5th C.itti1 

Pay CaMt5*tOfl
duly 04itod by ,r5 AOOOWt$ Of tICS, 

2. 	The akoVO 	
hevQ .presontad rec$05ttJ that thor' 

	

3 cre an*lY 
In th4r p sslS jtob wore gtvo4 ta th 	

t 

	

the ttThO Of their tniti&1 	
aS a ?.W31t of y4itoh thV/ srS 

p al oaperSd to their QOP 	
PO° 

151 UO 0pit*1 c/O 99 APO. Tb* att? wa8 
xSttId ta A$ AOg0UAt 

otfiS'. ZbtUOZ' tor c1srtft'°"-' The Area 
A000UAtS oUiQS V14S 

	

their let.tSY 	p.i/T.°W 
.rd/2 *y x0 dated 10.04.03 (Xorsx oopl 

sittaich'd) has edvt*d that the tt' be 
takCfl up ,4th Axy IQ tsr 

saUS of 	0.it to the pay 

tis up o 0 maO 4 th AxmY LQ tar I $ 'U of 
• t s ptje*ed 	 f the xf.ot.d tnikYi aela xaonttOfld 

34'
catts t4j the puy 01  

frou 	 I 4031 	-3 	to b.%Qrm.*7 r4b9O/ 	- - 

abovla 
s revt4 bj 5th CnitT1l Pay Co 8° 

'1) 
. 	 c rpentcr Shxt puUn Citindra eoro, No,p4BSWt 

	

pgnte? ghrt 1..kbt ke 	
ro. endMO6 	

Tat10T kat Tivat BØl$Xt 

Of 180 WI 
C/c) 99 2O boat r4pr'Oent0( staUr 

that there has been 

moce mnsoiY Sn t4r ply SOaI.*$ ,t the time of thoU tnitl$3  

)
p.tfltZDt en o Mar 91. TheY hays r'qis$ted that their 

purl sc*tS' 

thO tii of apo1M1t shou'd boV$ 
be 	 I 5O 	4O0/ 

irt$tLI of 	
(32.5/.t ; ao.fl that 

pOY°1 	the 

5 	
9 haY boon pIfl 	

tD51 USES i&osp&ts1 	
gtv° 

th) .o.ls of pay of 	
1 5C.Q 400/- which wa3 highw than 

the o.il* mad0 	
to the tw*S aip1OY0° of 100 MU contion0d 

s-bV XoteX opi•' of t1 ps ttxstiofl stst0'fl°fl Sn r.aGOt of the 

	

of the sane  trad$ 	haY' b.Sfl 1 p0tnted j 

	

employees 	 n 
btgheZ sal 

	

IOapt* *nd Ctr(J 	
aXy have bean eclosed for ready 

r.itrsThOS 

• 	
ThOr' 	e ,4dittO 	

ftnen0I •Ue°t n th state as the 

abeY or. I.Utt$1 
entitl*d to the eo.1. 

f part ef 	
5O O, 021'400/ 	

eh was prevatI1'Q at the t3sO 

- - 	of u*ir &PPOInt,2"t 
 

oetd . . . 2/.. 

j. 
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6ip 	LIfl3 the sploos I the su0 t6s uppointej in 

'eoxo&(4 that tho odtrttnj ooalia of payin  r.sot of 
DfsO Eotabtj thient ia drawing high.r salay #  it is 

kri Puj,n Ch4re nor, Pi.thtu Shxi LP4 ki ftxe 
- - rd T43or ftt Tivel 13431&rL ke swAnd6d soc.zngly ut the 

that VID affected tn44zijls us not dti.d th*tr 
1Ojtcts ertttlsont ozidig gt ttnssoisl less to 
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ICOMHC/OS?9Ap0 	 - 	(APPatht) 
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Colonel A P PAIIIit 	 13u Mll.ttry Hr)npital 
C)RItU lnq ',)L L iru'r 	 C/c) 99 APO 

V 	 V 

117/41/Cif/ 20Q4 
	 o3 D0 2004 

MENDMOM 017 PAY 8CJfl Of CAR 4TIR 
1Tk __ 	 1X tTh 
?Qir 	ThM 

lopvt 4'J/t voAi,. 	V  

1 • 	X 	pp 	tiaq you ttough tb.t* DO lettew  
gg your h.Jp. 'rhis in r.j.xding amerAmest of t3. 
ay 001 O ttj,4 .bOVe taentjoned civ d•tc* 

thia *op. 'tho iiv4u1 141 	v• 
Uutt th.r. ha. .0 aCu41y in tkb.tr 

py 2ai at tht tt of thsir iniUa1 apiointaant 

20 	rhi caie hb4m b.0 toxw4zd4 W your oitic* 
dull g0QQ=me"dQd vj. 1I L.it.*tS CcI*aiM1. Kotk*t 
Icttex 	oeO9/2/$31a dated 06  Oct 2004. 

so 	I rqucct you to 2oci in to the *sttt .id 
tkc iociry &atlem as d.*d ut which wU] g. 

'3 	bt&7 in 	 U. tinacii 	a bO'rfle by 
tho aftccted cmploys4mv 

• fJI(,: 

-S 

Dir no (civ) 
021Lc0 ot DOME (&ty) 
MQ L.' 1to 
tcs Delhi 110001 

NOO 

Shri P C i3OO. Carpenter 
180 ii-i c/o 99 APO 

shri L R l3oro. Pinttr 
180 1411 c/o 99 AP() 

Smt T1Vai L3acJlarl, TFiilOr 

180 llllitary Hospital 


